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SHRI 0. V. ALAGESAN: The hon. 
Minister has stated that he does :10t 
haYe enough capacity to manufacture 
the tonnage that is required and he 
has ;;l';o st<:ted that the Government 
propose to have two more new ship-
yards to manufacture ships. Now, 
there is a wondereful site near Madrns 
called Pulicat. Will the hon. Min ister 
consider having one of the two ne>w 
proposed ship-yards at PuUcat? 
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Amendment of Cr. P. C. in relation t•J 
Anticipatory Bail 

"409 . SHRI D. G. GA WAI : Will the 
Minister of HOME AFFAIRS be pleas-
ed to state: 

_ (a J whether t he question of amend-
ing the Criminal Procedure Code h as 
':leen engaging the attention of ~he 

Government for some time past so far 
as it relates to anticipatory bail; 

(b) if so, whether a decision has 
been taken in the matter; 

(c) if so the particulars thereof; and 

(d) if not, the reasons for delay in 
taking a decision in this· regard and 
when a final decision in the issue is 
likely to be taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (ii) to (d). A Bill 
amending the Code of Criminal Proce-
dure . 1973 and inter alia deleting sec-
tic:-i _433 of the Code relating to the 
grant of anticipatory bail was passed 
by the Rajya Sabha in August, 1976. 
Howeve r 1he Bill la psed on the dis-
solution of the Fifth Lok Sabha. The 
question of amending some other pro-
visions of he Code of Criminal Pro-
ceC:ure including anticipatory bail is 
also lceing examined. An Amendment 
Bi11 in this regard is proposed to be 
brought before Parliament in due 
course. 
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SHRI S . D. PATIL: I have no infor-
mation in m y possession as far as the 
first part of the question '.is concerned. 
As regards the cases in wheich in-
vestigation was delayed. I have got 
figures in respect of as many as 17 
States where persons were granted 
anticipatory bail under Section 438 of 
the Cr'iminal Procedure Code. The 
figures are: Haryana-88: Bihar-290; 
-West Bengal-35: Maharashtra-538; 
Andhra Pradesh-571; Himachal Pra-
desh-172; U.P.- 2.613; Rajasthan-
487: Karnataka-102; Gujarat--40 
Orissa-554; Pondicherry-12; Madhya 
Pr'ldesh--:-2 ,323; Tripura-9 and Mani-
pur L 

As regards the cases where investi-
gation was adversely affected in rela-
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tion to 'identification, the figures are: 
Andhra Pradesh-15, U.P . .:._142, Rajas-
than-5, Karnataka-10; Gujarat-3; 
Orissa-1; ef>ondicherry-2 and Madhya 
Pradesh-177. 

As to where the cases were affected 
under Section 27 of the Indian Evi-
dence Act, the figures are: Haryana-
10: Maharashtra-22; Andhra Pra-
desh-23: Himachal Pradesh-19; 
U.P.-34; Rajasthan-59; Karnat:ika-
24; Gujarat-12: Orissa-1; Pondi-
<.:hPrry-5: Madhya Pradesh-320 and 
M;.ni;iur-·l. 

Fo: other reasons, the figures are: 
Har:.·ana-8; Maharashtra-76: Andhra 
Prade:;h-14: Himachal Pradesh-14; 
Utt<ir Prade~h-225: Rajasthan-56; 
Karnataka-4; Gujarat-3; Or'iss:i-3: 
Pondirherry-6 :rnd Madhya Pradesh-
213. 
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SHRI S. D. PATIL: It will be ~ntro-
1! cf d in :lue cocll'SP. in a rea!'>onoible 
time. It may not be in this Session. 
but it will be comin~ soon, next year. 

SHRI F. H. MOHSIN: As has been 
stated by the M'inister, the decision to 
de lde the section providing for antici-
patory bail was taken by the previous 
Government and a Bill to that effect 
W'.1S passed by the Rajya Sabha. It 
was also decided to leave the discre-
t'ion to the courts to give anticipatory 
bail as it was in the former Criminal 
Procedure Code. May I now know 
whether the Government is reconsi-
dering deletion of the section provid-
ing for an1 icipatory bail. whether they 
want to reconsider the decision al-
ready taken by the previous Gnvern-
rnent? 

SHRI S. D. PATIL: I have alreadv 
replied that the Bill which was intro·-
duced by the previous Government 
and passed by the Rajya Sabha in 
August, 1976 had lapsed. Now, along 
with amendment of section 438. there 
are other amendments - also wn'ch 
Government is contemplating-with 
reference to sections 13, 18, 25, 47!3, 
etc. 

SHRI BAPUSAHEB PARULEK.\R: 
would like to know from the hon. 

Minister the nature of the amendment 
which he proposes to bring. whetl1Pr 
the Government propose to abrogde 
compietely t'1e provisions of secticn 
438 or they only want to make i:ome· 
amendments. He has not menti:mPrl 
that in his reply. 

SHRI S. D. PATIL: It will b., too 
early to disclose what type of amPnri--
ment we are contemplating. Afler 
con~idering the pros and cons of the 
matter. we shall bring a suiteble·. 
amendment. 
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SHRI S. D. PATIL: Regarding t:>e 
first part of the question of the hclll. 
Member about misuse, etc .. there W'IS 

" l.ommittee appointed in 1974. T1,e 
Committee came to the conclusion that 
there was a growing trend in the grant 
of anticipatory bail and cases where 
investigation was delayed on this 
account. I have given the ftg~1res 

from 1-4-1974 to 31-12-1974 
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MR SPEAKER: You have already 
mentioned. 

SHRI S. D. PATIL: They have also 
observed that the number of cases 
where anticipatory bail is granted ean, 
by no stretch of imagination, be ::.sso-

.. ciated with political rivalry, but is d1Je 
to the fact that advantage of this pro-
vision is being taken by persons •'on-
cerned in criminal activifies. 

I have not got the break-up af 1he 
figures of smugglers and others. 

News item captioned "Hindustan 
Photo Films a Parasite on the Film 

Industry" 

*'411. SHRI SUR.ENDRA BIKRAM: 
Will the Minister of INDUSTRY be 
pleased to state: 

(a) whether Government's attent:on 
has been invited to the fact that 
Hindustan Photo Films is a par2site 

.on the film industry as published in 
Times of India of 14th Novembe~., 1971; 

·.and 

(b) if so, the reaction of Government 
·thereto? 

THE MINISTER OF INDUSTHY 
·(SHRI GEORGE FERNANDES): (a) 
and (b). The allegations contained in 
·the news item published in the Times 
of India of 14th November, 1977 are 
incorrect as there ':las been in the past 
·few years, significant improvement in 
the performance of the Hindustan 
Photo Films Mfg. Co. in terms of pro-
•duction, productivity, profitability:, 
technological improvements and 10wn-
ing of rejection levels. 
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